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(ii) Shri C. Lyall & Co 
Rs. 1,08,21,216.00. 

(d) and (e). On scrutiny of the 
tenders, the rates quoted by the lower 
tenderer for some items of work wert' 
considered freak, being very low, and 
therefore, unworkable. For some 
other items, the rates were considered 
to be on the high side, Besides. some 
arithmetical errors were noticed in 
the tender. In accordanc'e with thc 
current orders on the subject, reter-
ence was made t~ the lower tenderer. 
In reply, the tenderer intimated thai 
he had made some chang~s in the 
rates quoted by him and had already 
communicated thcse changes imme-
diately after submission of the tender. 

In view of the urgency of the work 
and on the ground that ·,here was 
little possibility of obtaining a lower 
Q'lotation by retendering, it was de-
cided by Army Hea~Cl'larters 10 
.authorise the Chief Engineer to accept 
the revised offer of the lower te:1d-
erer. After allowing for adjustmenls 
in "freak" and high rate:; ""d COI-

recting arithmetical errors, the co"-
tract was conclud~d by the Chief 
Engineer with Shri Telu R"m Jain 
for the sum of Rs. 1,00,84,176'20. 

This case is however at present 
under investigation. 

Houses for Plantation Worker!! 

1386. Shri P. C. Borooah: Will the 
Minister of Labour and Employmenl 
be pleased to ref~r to reply given to 
Unstarred Question No. 886 on the 
2nd December, 1963 3nd st3te. 

(a) whether the working group SE't 
up to examine the question of subsl. 
dising construction of houses for 
plantation workers !Jas since submit-
ted its report; and 

(b) if so, its main recJmmendations? 

The MlnL~ter of Labour alld Employ· 
ment (Shri D. Sanjivayya): (a) Yes. 

(b) A statemf'nt is laid on the Table 
of the House. [Placed in LilJrarll, See 
No. LT-2566j64.] 
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(IT) :orr, ~ 
Raj Pilgrims 

1388. Shrl Vishwa Nath Pallde,.= 
Will the Prime Minister be pleased to 
state: 

(a) whether it is fact that Govern-
ment propose to give cCl~:cession to 
Raj Pilgrims by allowing them to 
carry foodgrains and foodstuffs for use 
during their pilgrimage, and 

(b) if so, the nature 01 facilitiee 
proposed to be extended to the pil-
grims? 

The Prime M!inister anti Minister .t 
External Mairs aDd MiDilter ., 




